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Alleged Burning of woman
and children -
[Shri M. S. Gurupadaswamy]

deys, it seemes, have also appeared on
the TV and said that revenge will be
taken against those who were res-
ponsible for hanging Magbool
Buii in Delhi. _ 'This s
serious matter. So  far, the
Government  machinery has not
Yeen able to tdentify those who have
murder Ravindra Mahtre there. 1 do
not know whether the Government is
in the know of things, whether they
know who are the people who consti-
tute the Kashmir Liberation Army,
whether the Government of India has
taken up the matter with the Govern-
ment of Britain and whether the
Government of Britain is investigating
the matter and whether there is any
foreign power which is involved in
this, whether any foreign power is
supporting them financially or other-
wise. If the Government of Britain
has been able to trace these elements,
will the Government of India tske up
with the Government of Britain and
ask them to identify those elements
and take action, if necessary, to depol
them? I am not sure what action is
being taken. I think the Government
should make a statement in a day or
two about the various developments
there because the life of the diplomats
is in danger and is not secure, They
are on foreign soil, and Britain seems
to be permifting those elements to
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Government

So, may I ask the
the

again to make a statement on

- “matter.

REFERENCE TO THE ALLEGED RE-
CENT BURNING OfF A WOMAN
AND FIVE CHILDREN IN A HUT IN

- PANDAV NAGAR COLONY, DELHI
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THE FINANCE BILL, 1984

MR. DEPUTY CHAIRMAN: Now we
shall take up the Finance Bill.

THE MINISTER OF FINANCE
(SHRT PRANAB KUMAR MUKHER-
JEE): Mr. Deputy Chairman, Sir, with
your permission, I beg to move:
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“That the Bill {o give effect to the
financial proposals of the Cenrtral
Gevernment for the financial year
1984-85, as passed by the Lok Sabha,
be taken into consideration™.

Sir| the salient featuies of the more
important proposals in the Finance
Bill, have been expiainad in my Budget
speech. The details of the propsals in
the Bill, have %een set oul in the Ex-
planatory Memorandum circulated
along with the Budget papers. I
woulg therefore, not like to take the
time of the House by traversing the
same ground.

The Bill has now been Yefore the
hon. Members  for about two
months. During the general discus-
sion on the Budget as also 'thereafter,
hon. Members from hoth the Houses
have made valuable suggestions in re-

gara to the various provisions of the

Bill. A number of suggestions were
also made by trade and industry, pro-
fessional organisations, economists,
tax-payers, tax experts and others. I
would like to thank warmly the hon.
Members and all others for making
useful suggestions and comments on

the provisions in the Bill.

After a caretul consideration of
these suggestions, I had moved certain
amendments to some of the provi-
sions in the Bill in the Lok Sabha,
which have hween accepled and incor-
porated in the Bill as passed Yy the
Lok Sabha.

I shall at this stage, confine my
observations to the main changes
which have been mada2 in the provi-
sions of.the Bill during its consideva-
tion in the Lok Sabha. I will begin
with ithe modificalions relating to,
direct taxes.

Hon’ble Members will recall that the
Bill, as introduced, sought to with-
draw the concession under Section 80
CC of the Income~tax Act in respect of
investment in equty shares offered

for public subscription after 29th Feb.

1284. Under the Bill as passec by the
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